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INTR.ODUCTION 

I, tbe Cbairman, Committee on tbe Welfare of Scheduled CaBtes and 
Scheduled Tribes. baving been authorised by the Committee to submit the 
Report on their behalf, present this Twentieth Report (Eighth Lok Sabba) 
on Action Taken by Government on tbe recommendations contained in the 
Ninth Report on tbe Ministry of Agriculture (Deptt. of Rural Develop
menO-Problem of drinking water supply for Scheduled Castes and Sche
duled Tribes in States and Union Territories. 

2. The draft Report was considered and adopted by the Committee on 
the Welfare of Scbeduled Castes and Scheduled Tribes at their sitting beld 
OD 22nd December, 1986. 

3. The Report bas been divided into the following Cbapters :_ 

I. Report 

II. Recommendations/Observations wbicb bave been accepted by 
tbe Government. 

III. Recommendations/Observations whicb the Committee do not 
desire to punue in view of Government's replies. 

IV. Recommendations/Observations in respect of wbich replies of 
Government have not been accepted by the Committee and 
which require reiteration. 

4. An analysis of tbe action taken by Government on tbe recommen
dations contained in tbe Nintb Report (Eighth Lok Sabba) or the Commit
tee is liven in Appendix. It would be observed therefrom that out of 33 
recommendations made in the Report, 20 recommendations i.e. 60.6 per 
cent have been accepted by tbe Government; The Committee do not desire 
to punue 12 recommendations i.e. 36.37 per cent of tbeir recommendations 
in view of Government's replies. I recommendation 3.03 per cent, in respect 
of which reply of Government has not been accepted by the Committee. 
and has becnreiterated. 

NEW DELHI; 
Feb",ar,2J, 1987 
PIuJIJUIIQ 4, 1~08 (Stika) 

(v> 

KRISHAN DATT SULTANPURI. 
Chalrma", 

Committee 0" the Welfare f'/ 
Scheduled Caltu and 

Scheduled TriM8. 



CHAPTER I 

REPORT 

This Report of the Committee deals with the action taken by Govern. 
ment on tbe recommendations contained in the 9th Report of the CommIt
tee on the Welfare of Scbeduled Castes and Scheduled Tribes on the Mfni .. 
try of Alriculture (Deptt. of Rural Development)-Problem of Drinkins 
Water for Scheduled Castes and Scbeduled Tribes in States and UnioD 
Territoriel. 

1.2. In para 2.54 oftbe Report, tbe Committee had recommended that 
tbe Central Government must take full responsibility to ensure that a 
reasonable share of the central funds given to the Slutes and Union Terri
tories Was actually spent for providing safe drinking water to Scheduled 
Castes and Scbeduled Tribes. Even in accordance with principle of financial 
accountability, it was the duty of Central Government to monitor the pro
srammes financed by central funds. The Committee had expressed conCern 
that the recommendations made by the Working Group of Planning Com
mission on the Development of Scheduled Castes in its report (1980) had 
not been implemented so far and the Department of Rural Development 
was still not baving a clear picture about the actual coverage of Scheduled 
Caste and Scheduled Tribe villages in various parts of the country. 

1.3. In their reply dated 22 September, 1986. the Ministry of Agricul
ture have stated tbat as regards earmarking of funds for SCISr programmes 
and ensuring tbat a reasonable share of Central funds given to the States 
and Union Territories is actually spent on Scheduled Castes/Scheduled 
Tribes, instructions bave been issued to States/UTs to earmark funds under 
ARWSP for Scbeduled Castes/Scbeduled Tribes in tbe same proportion as 
is being earmarked under State MNP for Scbeduled Castes under the Special 
Component Plan and Scbeduled Tribes under tbe Tribal Sub-Plan. The 
Ministry bave further stated tbat diversion of resources earmarked for SCI 
ST sector to otber sectols will not be permitted. Tbe Guidelines on imple
mentation of tbe Accelerated Rural Water Supply Programme issued recent
ly reiterate tbe special empbasis to be given to Scbeduled Castes and Scbe
duled Tribes in terms of planning of R.W.S. scbemes, location of sources, 
ensuring accessibility and in terms of minimum exclusive financial provision 
for providing drinking water to these communities. 

1.4. TIle Committee Ire Dot latllBed "Itb tile reply or the GOY.ra •• llt 
wll'eb I. etul .. ID altare. TIle COID .. lttee desln tlalt tile VaJoa GOYer.· 
IMat noal' collect dlta r.ardlal the aamber ofproble •• tlc yUIe," ad tile 
co"n.e 0' SC/ST popu.ltloD .. pantel, ... tile aIIotI8.at or f •• dl for 



cOferl.e 0' SCIST populltiou ID problemltlc ,lIIlles u ID Commttteets 
OpiDOD tbere bu been I Dellect lD tbe matter of aUotlDeDt 01 faD's lor this 
purpose. The Committee reiterlte their earlier recolDmeD'ltlon that tbe 
Central GOyernm.Dt mast tlke lull respoulbillty to ensure tut I rellOnable 
shire 01 tbe CeDtrl1 IUDds glfeD to tbe Stlt.S In' VnloD Territories Is 
a.llI, .,eat lor proffdi .... f. drlnklnl wlter to Scbeduled Clites IDd 
Sclleduled TriMS. The COlDmittee woald like to empbulse ODee Iiain that 
... leeor"DCI wltb the principle of ftnl.clll IceeaDtlbillty, It II tbe daly" 
CeDtnl GOYerlUllent to monitor tbe prolrlmm.s IlIlDCed by ceatrll fa.s 
... to Is .p ,.,alcal ui InlDcll1 tlrpts. 



CHAPTER II 

RECOMMENDATIONS/OBSERVATIONS WHICH HAVE BEEN 
ACCI:PTED BY GOVERNMENT 

Reco.mead.tloD No. 1 (Plrl No. I.J6) 

The Committee note that the total investment made by Central and 
State Governments on Water Supply and sanitation during firat to Fourth 
Plans was of the order of 855 crores, over 6S percent of which was spent 
in urban areas. Duriog this period, the water supply programme was not 
aiven high enough priority in the national planning process. Durins tbe 
Fifth Plan the expenditure on water supply and sani~ation sector rOle to 
1020 crores and during the Sixth Plan the total investment in tbis sector 
further increased to 3972.33 crores wbich is almo&t four times the total 
investment during the Fifth Plan. 

IRep., of GOYlrDlleDt 

This being a statement the Department has no comments to ofFer. 

[Ministry of Agriculture (Deptt. of Rural Development) O.M. 
No. 11013/1/86 R,WS dated 22.9.1986) 

Reco .... eDd.tlo. No. 2 (P.n No. 1.17) 

fhe Committee regret to point out that the Central Government have 
no information regarding the specific schemes implemented by States/Unloa 
Territories in this sector during First to Fourth Fivc Year Plan periods 
since the subject matter is the responsibility of the State Government. AI 
regards achievements made in this sector during tbis period, the Mlniltry 
hav~ stated that no data at national level is available with tbem. 

Rep., of GOflrDDle.t 

This Department has no further 8ubmi5sions to make. 

Reco .... od.tlo. No ... (Par. No. 1.1') 

When large amounts of Central funds are invested in States and UniOD 
Territories, it is incumbent upon the Central Government to ovenee the 
spcnding of these funds in the best interellt of the public at larae and watch 
progress and achievements UDder the varions scbemes and programmes, 
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especially those which are sponsored by~ the Central rGovernment.' Thil il 
a fundamental principle of financial accountability. Accordingly, the basic 
jnformation and data should be obtained from the State/Union Territory 
Governments by the concerned Department of the Central Governmont. 
The Committee, therefore, recommend that thero Ihould be an effective 
monitoring cell at the Central level which should keep a close watch on the 
implementation of water supply schemes in all States/Union Territories. 
The Cell should also maintain important statistical data regarding the 
targtts fixed and actual achievements made in this sector in States/Union 
Territories}. 

Reply of Goyer •• eDt 

The observation of the Committee has been noted. The existing monitoring 
cell in the Department monitors the progress in the implementation of the pro
gramme on the basis of the monthly. quarterly and annual reports beiD8 
received from tbe States/UTs. The format for submission of reports have 
recently been revised to make monitoring more effective. Periodic field visit. 
by officers of the Department provide strong monitoring input to the exist
ing set up. Efforts would be made to strengthen the monitoring Cell and 
Streamline the 'management information system including computerisation. 

The release of second instalment of funds to the States/UTI Govern
ments bas been linked up with the receipt of detailed implementation 
reports and certificates from the States/UTI. This is expected to make the 
monitoring more, efficient and ,time bound. Monitoring Investigation unitl 
in different States are being funded under the Accelerated Rural Water 
Supply Programme. These are responsible for effective monitoring at tbe State 
level and for furnishing necessary information inputs to the Central Govt. 

ReeomDleDdldon No. 5 (Para No. 1.20) 

The total investment in this sector both of States and Central Plan 
during the Seventh Plan period would be of the order of Rupees 6S22.47 
crores. 

Reply of GOyerD.e.t 

The outlay in the Seventh Plan for Rural Water Supply Sanitation is as 
under :-

1. StatesfUTs Pla.s 

Rural Water Supply under MNP 
Sanitation 

Rs. 2253.25 crores 
R.. 96.75 crores 



2. C.tnl Pin 

Centrally sponsored AR WSP Rs. J 201.22 c:rores 

--------
Total: Rs. 3551.22 erores 

Note: The total outlay under the Rural Water Supply Sector alone 
is Rs. 3454.47 crores. 

ReeommeDdltloD No, 8 (Para No. 2.43) 

During the Fourth Plan the Central Government came to the conclu
sion that Rural Water Supply Schemes were not being implemented properly 
by the State Governments/Union Territory Administrations and as such the 
Central Government decided to ask the various State Governments to 
identify the villages which had difficulty in meeting their water supply 
needs, The Central Government provided assistance to the States for the 
special investigation divisions to carry out tbe survey during tbe Fourth 
Plan. As a result of this survey the various State Governments had identi. 
fied about 1.53 lakh vilJage~ as problem villages in 1972. Subsequently, 
many State Governments stated that the identification done in 1972 was 
Dot complete and therefore, more problem villages bad been identified. At 
the beginning of the Sixth Plan, in 1980, the various State Government. 
had indicated that the total identified problem villages as 3, 24, 770 of 
which they had shown a coverage of 93, 986 tbus leaving a balance or 2, 30, 
784 problem villages at the commencement of the Sixth Plan. 

Reply of GcrrerDaeDt 

This being a statement, this Departments bas no com mont. to ofFer. 

Roeo .... e .. atloD No, 10 (Pari No. 2.45) 

The Committee note that tbe concept of minimum needs '-0srammc 
was introduced in the Fiftb Plan (1974-79). The basic idea was to provide 
minimum basic facilities to tbe rural population including safe drinkJn, 
water. The States were given guidelines for implementing rural water supply 
programme and were requested to extend th~ water supply facilities under 
the MNP to tbe already identified problem villages. 

Repl, 0' GOYerDlDeDt 

This being only a statement tbis Department bas no comments to 
otfer. 



ReeOmmeDutioD No. 11 (Pan No. 2.46) 

In order to accelerate the progress of provision of water supply in pro
blem villages the Central Covernment had introduced a scheme called 
Accelerated Rural Water Supply Programme in 1972-73 under which 100% 
grunt was given to the States/V.Ts. This scheme, however was discontinued 
in tbe Fifth Plan in view of the fact that Rural Water Supply was one of 
tbe ilelTl~ under the minimum needs programme to be implemented by tho 
States in the States Sector. 

However, the Central Government realised later during the Fifth Plan 
itself tbat the States were not following the guidelines strictly and were not 
concentrating on Rural Water Supply Schemes under MNP. Government of 
India, therefore, reintroduced Accelerated Rural Water Supply Programme 
in the year 1977-78 and detailed guidelines were issued to the StatCli. 

Reply of Gover.meat 

This also is a statement. The Department of Rural Development hal 
no comments to offer. 

Recommeadatloa No. 13 (P .... 2.48) 

The Committee have been informed that in order to give necessary 
priority in the implementation of Rural Water Supply Programme, in the 
conference of the Ministers held in 1982 Ilnd again in 1983 it was resolved 
that in covering problem villages priority should be given to tho Scheduled 
Castes/Scheduled Tribes population. It was also I.'esolved that whenever a 
water source is provided in a village it should be located in the Scheduled 
Castes/Scheduled Tribes areas provided it is technically anp logistically not 
impossible to do so. 

The Committee have been further informed that because of tbe priority 
given to the Rural Water Supply under 20-Point Programme the Central 
Government had provided additional grant under ARP to the State/Union 
Territori4 during the Sixth plan period. In order to improve the implement
ation of the Rural Water Supply Scbeme in 1983·84 additional grants were 
given to the States under ARP aod MNP to the extent of Rs. 116.11 crores. 
Though initially Rs. 6(0 crores bad been provided under the ARP for tbe 
Sixth Plan, the releases to the States/Union Territories under Accelerated 
Rural Water Supply Programme and the new incentive programme had 
been of the order of Rs. 919 crores. 

Repl, of GOyerDmeDt 

This is only a statement and no comment il offered. 
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The data furnished to the Committee regarding coverage of rural popu
lation during the year 1980·81 to 1983·84 reveals that the coverage of Scbe
duled Caste population during these three yellrs ranged between 15 to 16.5 
percent of the total rural population. As regards coverage of Scheduled Tribes 
population the Committee note that the percentage was 10.55 in 1981.82 
wbich came down to 8.31 in 1982-83 and was further reduced to 7.46 in 
1983-84. These figures clearly indicate that as far as the coverage of Scbe. 
duled Tribe population is concerned, the progress bas not been encouraging. 
Instead of the percentage going up, it has been going down. The Committee 
would like tbe Central Goverement to examine this matter as to why tbe 
coverage of tribal population has a downward trend and they should take 
up tbe matter for detailed examination with the tribal majority States. 

Reply 01 GOYermaeat 

The recommendation bas been noted. The States which have shown a 
downward trend in the matter of coverage of scheduled tribe popUlation 
from 1981·82 to 1983-84 would be asked to examine the matter, and take 
appropriate remedial measures, The priority to be given to Scbeduled 
Tribes has been already indicated in the Guidelines issu~d to tbe States and 
Union Terlritories. The States/V.Ts. shall remark minimum outlays under 
ARWSP equivalent to the Percentage oullays remarked out of MNP under 
the Tribal Sub.Plan for taking up rural water supply schemes exclusively 

. for SchedUled Tribes. No diversion of funds will be permitted. 

Rec_.datloa No. 17 (Pan No. 2.52) 

The Committee note tbat no assessment regarding Scbeduled Caste 
villages where problem of drinking water is acute on account of tbe practice 
of untouchability even tbough water sources are physically available bas 
been made and tbe Ministry have no information on tbe subject. The Co
mmittee find that a working Group for the formulation of the strategy and 
priorities for the development of Scheduled Castes/Scheduled Tribes and 
weaker sections of Society for the period 1980-85 was constituted by Ibe 
Planning Commission in July, 1980. The working Group Report submitted 
in September, 1980 dealt with various problems relating to Scbeduled Castes 
and Scheduled Tribes. The working group made specific recommendations 
regarding collection of basic data regarding number of villages in tbe Stale, 
Dumber ofvillage~ having facilities of drinking water, number of Scheduled 
Caste localities with drinking water facilities and details of villages wbich 
have a drinking water source but wbere the harijan locality is without drink
water facilitjes. The working group felt that after tbe colJectioD of lucb data 
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the precise programme for providing drinking water to the Scheduled 
Castes immediately be drawn UP. 

Rep., of Government 

Tbe observation bas been noted. Action is beiDg taken to cover 
Scheduled Tribe and Scheduled Caste localities with safe drinking water 
facilities. 

Comments of the Committee 

The Committee may be apprised of the precise steps taken to cover 
Scbeduled Caste/Scheduled Tribe localities with safe drinking water 
facilities. 

Recommendation No. 2.0 (Para No. 2.55) 

The Committee trust that the Central Government will take up tbis 
matter more seriously and obtain complete data regarding coverage of 
Scbeduled Caste and Scheduled Tribe villages from all the States/Union 
Territories so that the implementation of water supply schemes during the 
Seventb Plan period can be done more realistically. 

Rep., of GOlernment 

Tbe recommendation has been noted. As already mentioned earlier, 
the coverage of SC/ST population and the benefits accruing to them under 
Rural Water Supply Programme are being monitored separately througb the 
revised proforma of monthly, qU3rterly and annual progres!! reports. The 
system of concurrent evaluation is going to provide information on a 
continuing basis on the actual coverage of Scheduled Castes and Scheduled 
Tribes and problems encountered, if any, on providing these facilities. 

Reeommeodatlon No. 21 (Pan No. 3.14) 

The Committee note that the outlay provided in the Sixth Plan for rural 
water supply was Rs.2007.11 crores comprising ofRs. 1407.11 crores under 
the State Sector Minimum Needs Programme and Rs. 600 crores under tbe 
centrally sponsored Accelerated Rural Water Supply Programme. lhe 
Celltral Government also announced a new programme under Rural Water 
Supply in 1983-84 under which additional grants were given to tbe states 
based on performance under the normal rural water supply programme to the 
extent of Rs. 116.] I crores. Though initially only Rs. 600 crores bas been 
provided by the Central Government under the ARP for the Sixth Plan, the 
actual releases to States/Union Territories under Accelerated Rural Water 
supply Programme and new incentive programme bas been of tbe order of 
al. 919 crores, 



This being a Itatement the Department has no comments to offer. 

RICO ....... taol No. 26 (P.n No. 3.18) 

The Committee are happy to note that the assi8tance rendered by World 
Bank bilateral agencies and UNICEF bas provided additional resources to 
the State for implementing the projects of Drinking Water Supply in rural 
areas. The Committee were informed during evidence that appraisal 
machinery in the case of external agencies is better and the utilisation of 
equipment8 like drills and handpumps is not only monitored by the 
Government of India but also by the donor agencies. In many instances 
the donor agencies also engage additional experts who are stationed in the 
project areas to oversee the implementation of the programmes. The 
Committee hope all this wiIJ bring about the desired results. 

Repl, or GOferlmeDt 

The observation is Doted. 

llecommeadatioD No.27 (PIn No. 3.1'> 

The Committee need hardly stress that the primary responsibility of 
monitoring the implementation of these programmes should rest on the 
Central Government and there should be a system of regular and frequent 
visits of technical experts to the States and Union Territories for carrying 
out field inspections to assess the progress of water supply programmes. 
The Committee feel thal by introducing the system of regular field inspections 
by technical experts better results could be achieved in the implementation 
of Rural Water Suppl)' Scheme. 

1lI,I, or Goftnme.t 

The recommendation has been noted. Field visits by officers of this 
Department and its technical wing which already serve an important moni
toring objective are e~pcctcd to become more systematic and regular in the 
near future. 

Commutl or tile Coat. Itt" 

The Committee would like to be informed in clear and specific terms 
whether field visits/inspections by technical experts to assen the progress 
of rural water supply programmes lJave actuall), become more s),slematic and 
re,ular, 
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Reeo •• ea"_ No. 28 (Pan No. 3.28) 

The Committee also recommend that while preparing new water supply 
Scheme for which assistance is sougbt from World Bank, Bilateral agencies 
and UNICEF highest priority should be accorded to the backward areas 
with a view to improve water supply facilities for Scheduled Castes, Scheduled 
Tribes and other weaker sections. The Committee trust that the Central 
Government will issue suitable instructions in this regard. 

Reply of GonrDmeDt 

The States/UTs would be suitably instructed to keep in view the Deed. 
of tbe backward areas while preparing projects for bilateral World Bank 
aud UNICEF Assistance. However, it may be pointed out here that Bilateral 
aided projects are generally taken up in areas where special problems in the 
rural drinking water sector exist. Benefits from these projects which are 
generally fairly comprehensive in nature accrue invariably to the Scheduled 
Caste populations of that area also. 

Recommendation No. 29 (Para No. 4.14) 

The Committee note that the total availability of drilling rigs in the 
country as on 10.9. 85 was 886 out of which 550 had been purchased by the 
State Governments themselves and the rest were made available either by 
International Agencies like UNICEF ctc. or by Government of India. The 
Commitee further note that 134 rigs received from UNICEF prior to 1978 
are known as 'First general rigR' and most of them have outlived their 
operational life. 87 rigs received subsequently which are known as 'New 
Generation rigs' are being continuously operated by the State Government •• 

Repl, of GOferDmeDt 

This being a statement, no comment is offered. 

Reeomme.aUoD No. 30 (hra No. ".IS) 

A Committee was set up in 1982 to assess the total demand of various 
types of riss in the country during the period 1983·90 to achieve the targets 
of International Drinking Water Supply and Sanitation decade. That 
Committee, after taking into account the availability of rigs in the country, 
had assessed that 648 additional rigs would be needed for the period 1983-
90. It also came to the conclusion that the country's requirements could be 
met mostly from indigenous sources but some speci'al rigs would stm require 
to be imported. 

Reply of GonmmeDt 

This is a statement, Hence no comments. 
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ReeOllllllndltlol No. 31 (Pari No ".16) 

The Committee recommendth:lt timely action should be taken for tbe 
import of rigs which are presently not being m3nufactured in India witb tbe 
help of UNICEF and other foreign agencies. 

Reply of GOYerDmeDt 

The recommendation has been noted. 

Reco.meDdatioa No. 32 (PI,. No. 4.17) 

While the Committee do appreciate the role of UNICEF aad tb,ir 
experts in providing necessary a!lsistance in the procurement of ri,.. tbeir 
spare parts and for keeping the rigi operational, tbe Committee canDot help 
soundin. a note of caution that total dependence on outsido agencies cannot 
continue indefinitely. This might also aff~ct the morale and capability of 
Indian experts and technicians in the long run. 

Reply 01 GOyerDment 

The ob&ervalions have been not cd. Some of the States bave established 
separate Mechanical divisions for the operation and maintenance of rip. 

The Government of India js also running training programmes with 
UNICEF illvolvement for drillers on the operation and maintenance of ri' •.. 

Mini!ltry of Industry has been requested to take suitable policy decisioni··· 
regarding indigenous production of rigs and spues in the industrial scctor 
so that self sufficiency in this !field could be achieved and dependence on 
elternal agencies avoided. 

Commeats of the Commlttfe 

The Committee should be apprised of the policy decision taken by tbe 
Ministry of Industry reaarding indigenous production of rigs and .par .. in 
the industrial sector and specific efforts made to achieve the lelf·sufficiency 
iD the field. 

RecommeJHIltioB No. 33 (Para No. 4.11) 

The Committee are OD the firm view t,hat it is high time tbat the Ceotr.1 
Government provides necessary infrastructure in the country and encourage
ment for the indi~enous prodUction of all types of rigs in India indulgiol 
hi,bly sophisticated rigs. If necessary, local technicians aDd en,ineers in 
thiB field should be sent for training abroad. SimuJtaneously. a training pro
,ramme should be devised aDd implemented forthwitb witb the help of 



foreign experts to train our . own tecbuicians aDd experts for tbe proper 
handling and maintenance of drilling rigs. The Committee would like to be 
apprised of tbe poiitive atep. lakco by the Contra) Government tn this 
reaard. 

Repl, of Go,.ameat 

The Committee's observation has been noted. As mentioned under 
recommendation No. 32, Ministry of Industry bas been requOited to make 
suitable policy decisions in tbe matter. There are at present manufacturera 
who manufacture low and medium capacity rl.s, in lOme cases with foreign 
collaboration. Deep well band pumps have b:!en developed over the year. 
and presently there are about 3S·40 manufacturers in the country. States 
have been advised to procure standard India Mark·1I bandpuMpi manufac
tured indigenously, particularly those developed by RichardsODS & Cruddal 
Limited which is a Public Sector undertaking under the Ministry of Industry. 

As mentioned earlier, the Government of India runs training pro-
grammes for drillers in the operation and maintenance of rigs, wherever, for

eign experts are engaged, the bilateral agencies have al$o been advised to 
give sufficient training to the Indian technicians auistin! tbem 10 as to 
enable them to haDdle the programme independently. 



CHAPTER III 

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTE~ 
DO NOT DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT 

REPLIES 

R.eo ...... tlo. No. 3 (Pan No. 1.18) 

Tbe Committee feel surprised tbat inspite of the fact that tbe Central 
investment in water supply and sanitation sCCfor bas been increasinl tremen
dously plan after plan, tbe Central Government arc still talcinl Ihelter 
under the plea tbat implementation of schemOi in this lector is tbe responsi· 
bllity of the State Government. 

It is submitted again tbat water supply and sanitation is a State subject 
executed under the Slate Sector Minimum Need. Programme (MNP). The 
Central Government is operating the Accelerated Rural Water Supply 
Programme (AR WSP) witla a view to suppleDlCnting the efforts of the Statesl 
Union Territories, in providing drink.iD, water facilities to the rural aroas. 
The quartorly, half yearly and aDnual taraets filed under this proaramm. 
would DOW en.ure that the available (unds arc properly utilised and physical 
targets achieved. . 

Detailed guidelines for implemeDt&tion of tho Accelerated Rural Water 
Supply Programme have been issued to the States and UTI. These lay 
down the parameters witbin wbicb Rural Water Supply Programmes are to 
I.e plalllled, implemeDted and mooitored, al expected by tbe Ceatral GoYl •. 

To help the proce" of providing safe drinkinl water facilities to the 
eotin: rural population the TechoololY Missioq 00 "Orinkinl water ia 
vill.aes and Related Water management" bas been set up. (A copy of lbe 
Project Doculqent is enclosed). 

Tbe Committee tru.t tb.t tbe Central Government will closely watcb 
tbe progress in tbis sector in the coming years"particular.y in tbe rural areal 
where majority of the Scbeduled C •• tes, Scbeduled Tribes aad otber weaker 
sectiOD' reside and would refrain from puttiDI forward Ibe excuse that "lidl 

u 
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tcsponsibiIity for implementation of drinkin8 water supply schemes entirely 
rests with the States 'and [he Union Territories. 

Reply of GoYerDmeat 

Efforts would be made to ensure proper monitoring of thil Sec.tor. 
The monitoring fromals have been r~vised recently to elicit complete infor. 
mation pertaining to progress in this sector. The formats ensure monitorinl 
of progress/benefits accruing to SCs/STs out of these programmes. Tbe 
guidelines for the implementation of the Accelerated Rural Water Supply 
ProsraDlme lay down on the States/UTs the requirem~Dts of exclusive and 
special emphasis on Scheduled Castel and Scheduled Tribes populations 
while formulating and implementin8 Rural Water Supply Schemes. 

ReeommeDdation No.7 (Para No 1.11) 

The Committee feel that the Central Government is definitely answerable 
to tbe people as to why safe drinking water 'is not available in all towns 
and villages even 3M years after independence. 

Reply of GOyerDmeDt 

In line with the objective of International Drinking Water Supply and 
Sanitation Decade 0981-91) the Seventh Plan, aims at providing adequate 
.afe drinkins water to the entire rural population. 

RecommeDdatloD No .. 9 (Para No. 2.44) 

The Committee were informed duriDg evidence that the criterion for 
identification of problem villages fixed initially during the Fourth Plan bas 
since been changed and under the new criterion more villages come within 
the definition of the 'Problem Village' as the distance of 1.6 K.M. fbted 
orisinaJly for the water supply source has been brought down to 0.5 kilo
metres at present. In view of this shift in the criterion of identifying pro. 
blem v ill ases, some of the n':>D-problem villages as on 1.4.198S would indi
cate the Dumber of problem villages in accordance with the de8nition. Tbe 
fresh data accordiJ~ to the Ilew criterion would be available lothe Ministry 
by the end of March. 1986. The survey as on 1.4.1985 wuuld also indicate 
the Scheduled Caste and Scheduled Tribe hamlets stparately. 

Reply of Go.erDmeDt 

Identification of new problem villages dcc.>rding to the old criteria is 
stilI in prosres9. The lurveys beina detailed exercilfes would indicate tbe 
SCfST populationl ill identified villages. Coverage of villases wbere no 
,afe lOurce of water is located within (l.S KM radius, would besin only 
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\ alter the drinking ~wattr problem has been solved in villages idealiSed al 
problem villages according to the old criteria. 

Reeo.DleadatloD No. 11 (Para No. 2.4') 

. The Committee are at a loss to understand why the Central Gove'rnment 
suddenly discontinued the Accelerated Rural Water Supply Programme after 
introducing it in 1972-73. The Central Government should have watcbed 
the progre~s of the scheme for the full duration of a Plan period before tak
ing any hasty step to di8Continu~ the scheme on the ground tbat R.ural 
Wuter Supply was to be implemented under MNP in the State Sector. 

Repl, of GOyerDmeDt 

Thc ACl.:elerated Rural Water Supply Programme was introduced in tbe 
Fourth Year (1977-73) of tI e IVth Five Year Plan 0969-74), and was in 
operation till the end of that Plan period. During the Fifth Plan (1974-79) 
tbe Minimum Needs Programme was introduced with its fucus on the provi
sion of basic human needs. Rural Water Supply was ODe of the Sector. 
which was included under the MNP. It was expected that the State Govern
ments would devote full priority and resources on provision of drinkia. 
water facilities to the identified problem villages under the MNP. Tbere
fore. on the recommendations of the National Developmenl Council the 
Centrally Sponsored Accelerated Rural Water Supply Programme was witb· 
drawn. 

Reeo_edatloD No. IS (Para No. 2.50) 

The Committee have been informed tbat the coverage of rural popula
tion at tbe beginning of the Seventh Plan is estimated at ~3.2 per cent. 
Department of Rural Development have stated tbat 100% of the rural po-
pulation is also expected to be covered wich water supply facilities by Marcb 
1991, according to the target fixed under1:the International Drinking Water 
Supply and Sanitation Decade which commenced in India on 1.4.1981. The 
representative of the Ministry, however, admitted during C!vidence that witb 
the present resources available it may Dot be. possible to achieve 100 % 
coverage of thc rural population by 1990-91, because of tbe ~oDstraint.s of 
reSQurt'es. Within the para·metres of tbe financial constraints only 73% of 
tbe rural population is expected to be covered by the end of 1990.91. 

Reply of GOyeraDleDt 

The Working Group for the Seventb Plan had estimated a requirement 
of Rs. -7700 crores for 100% coverage of the rural population. However, tbe 
SeveDth Plan outlay 'for rural water supply is only Rs. 3454.47 crore.. No 
doubt tbere is wide rtsources gap. However, attempt would be made to 
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bridge tbis gap to the extent possible by developing low cost optionl as •• I 
alternative to the cost intensive piped-water supply scbemes. With thil 
objective in view, the Technology Mission on Drinking Water in villages and 
Related Water Management has been launcbed recently. The mission would 
aim at improving the performance and cost effectiveness of tbe on-going 
~ater supply programmes, This will be done by providing low-cost solutions 
to identified problems associated witb tbe supply of safe drinking water 
through application of scientific and technological inputs available in the 
various national laboratories. 

RecoDlDleadatioa No. 16 (Para No. l.SI) 

The Committee are at a loss to understand why the Central Government 
have fixed unrealistic targets under the International Drinking Water Supply 
and Sanitation Decade as the comtrajnt of resources for the Water Supply 
Sector is not a new phenomenon and Government of India should have made 
a realistic assessment of the availability of funds for tbe. waler supply sec:tor 
for the period of the decade. The Committee, therefore, recommend -that the 
achievements of tbe International Drinking water Supply and Sanitation 
Decade should be assessed immediately and realistic targets should be 
lied which can be achieved according to the present availability of fuads. 
It il unfair to mislead the people by fixing inflated targets which are incap
able of beiDg achieved. 

Reply of Goyer .. eat 

As already indicated under recommeDdation No. '15 (Para 2.50), in line 
with the objective of International Drinking Water Supply and Sanitation 
Decade (1981-1991), the aim is to provide adequate drinking water supply 
facilities to the entire rural population. During the Mid-term review 'of the 
Seventh PJan, the progress of provision of drinking water facilities can be 
fUFther reviewed aod on the basis of achievements made, the question of 
refixing the targets can be considered. Tbe fact that a resource constraint 
exists hal led to a policy emphasis on formulating and implementing low 
cost water supply schemes. The guidelines issued recently clearly indicate 
that piped water supply scheme which are capital intensive are to be takeD 
up only where there !tre no sources of potable water and no cost effective 
alternatives are available. Spot sources i. e. tubewells with hand pumps 
which are relatively of low cost, should be taken up wherever feasible, 
emphasis Is also to be given on providing water through ctevelopment of 
traditioral sources and improving water collection structures through use 
of appropriate technology. With the objective of introducing low cost lolut
ions to the vast drinkin~ water problem, a Technology Mission on DriDkina 
Water in Villages and Related Water Management has been recently 
lauached. The Mission would aim at improvina tbe perform8DCO and COlt 
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e8'ectiveness of the on 'goins and future wat~r supply prOlrammea by 
providing low cost solutionl to identified problem. associated with the 
lupply of lafe driDkina water on a sustaioed and loog term basis. This would 
be done throup application of suitable Scientific and Technological inputs 
available and to be developed in various applied research institution, 
national laboratories etc., in an interdisciplinary and integrated way. It 
il expected that the Technology Missioh activities and the special policy 
empbasis on low cost solutions would contribute substantially to the 
achievement of the target as envisaged in the Seventh Plan, 

CO .... tl or tbe Committee 

The Committee may be appriscd of as to what extcnt the Technolosy 
Mission activities and the: special policy emphasis on low cost solutions 
bave contributed to tbe a~hicvemcut of the farget as envisaged in the Seventh 
Plan, 

Reeo.me.datlo. No. 18 (Pari No. 2.53) 

The Committee are surprised to note that no serious action was taken 
on tbo recommendations of tbe working Group and lill today complete data 
•• suglClted by tbe working Group is not available with the Miniltry. 
Durin. evidence, tbe reprelCntalive of the Department of Rural Develop
ment staled tbat they had issued a circular in 1981 in response to the 
suggestions made in the report of tbe workitig group but furlher action could 
only be taken wben complete information was received from the States/ 
Union Territories. 

As reaards water supply programme in tribal areas, the Committee were 
informed tbat in all States where tribal sub· plan is applicable the State 
Governments arc implementing the Water Supply Programme under the 
miDimum needs programme Funds under MNP are earmarked to be spent in 
such areas. Since sucb earmarking of funds has been done only in tbe Slale 
sector fuli details of the scbemes implemented to beReftt the tribal popu
lation arc Dot available with the Ministry. 

Re,., of GOYer .... t 

A System of COD current evaluation involvina preparation of monthly 
status reports on rural water supply in villages is being introduced shortly. 
Detailed surveys with reaard to all aspects of on going R. W ,S. programmes 
would be conducted by independent academi~ and research institutions to 
cover all the districts in the country, These surveys would f()(:u8 on the 
physical aDd social accessibility of Scheduled Castes aDd Scheduled Tribes 

, popuJations to water sources provided under the Rural Water Supply Pro-
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grammes and status regarding this aspect would be available on a montbly 
basis. Schemes under ARWSP are examined from the point of view of 
Scheduled Castes and Scheduled Tribes coverage. States/Union Territories 
are required to furnisb information regarding hamlets/habitations with 
Scheduled Caste and Scheduled Tribe population in the proforma for 
scrutiny and approval of schemes under the Accelerated Rural Water 
Supply Programmes. Guidelines issued recently also provide that the needs 
of Scheduled Castes and Scheduled Tribes should be given highest priority 
so as to ensure tbat tbey have equal access to water supply facilities. Accor
dingly Scheduled Castes/Scheduled Tribes habitations are to be given first 
preference at tbe time of formulating schemes. Sources/Water collection 
points meant to bendit the Scheduled Castc~/Scheduled Tribe population 
should be located within the SqST habitations so that there is easy access. 

RecommeDdatloD No. 21 (Para No. 2.56) 

The Committee would also like to point out that the incidence of 
water-borne disease is higher in rural areas because of the non-availability 
of pr.otected water supply. Especially vulnerable are the weaker sections of 
the society such as Scheduled Castell and Scheduled 'Trib~s who live in 
unhygienic conditions. In view of this it is all the more important that exact 
data on tbe extent of this problem in Scheduled Caste localities and tribal 
areas is collected at the earliest for taking necessary remedial measures. 

ReplJ of Go,erDmeDt 

The recommendation has been noted. The Technology Mission on 
Drinking Water in Villages and Related Water Management will loo~ into 
area specific problems like water-borne diseases, salinity and brackishness 
etc. and work out low cost solutions. During the period 1986-90,50 pilot 
projects would be taken up in different parts of the country. The experience 
and insight gathered from these projects would be replicated in other parts 
of' the country. The States/UTs would be requested to collect necessary 
information regarding incidence of water borne diseases in SC/ST locali
ties. Before tackling a particular problem such as incjdence of water borne 
diseases, the Technology Mission would identify the extent of the problem. 
This would normally involve identifying the vulnerable sections of tbe 
community including the Scheduled Caste popUlation. 

80mmeDts of the Committee 

The Committee hope that the Ministry will pursue tbe mlltter vigorously 
and keep a close watch so that SO pilot projects could be taken up in diffe
rent parts of the country. as early as possible and incidence of water borne 
diseases among Scheduled Castes/Scheduled Tribes in rural arcas is tackled 
,,' " brisk paCO. 
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........ tl.Ne.25 (PtiN 'Ne. '.I~ 

, Till :1977.78 most of the moni~o'iDg .of tbe implementation of tbe water 
'"pply Ichemel wucarried·out by the States and tbe physical and in.Dcial 
pl'olreu,achieved were only reftected in tbe Annual PJao/Five Year PJaa 
Docume~lI wbich the Stafes submitted t~ thePJanllinl Commiasion. iTbese 
documents used tl) be tbe only source for information on the physical and 
ina'llcial.progress. With the reintroducdon of the Accel.rated Rural Pro
ject ill 1977-78, tbe Central Government started releasing funds for ache .. 
to be implemented in the identified problem villages, In order to gear up the 
monitoring system the Statea· wert requested to furnisb information on tbe 
progress both in physical and financial terms on a quarterly basis. In order 
to evaluate and analyse these quarterly reporuthe Central Public Health and 
Environnient Engineering Organisation (CPHEEO) was stren,thened with a 
small monitoring cell haviflg a staft' of about sevea inchsdrn, a Deputy 
Adviser. Tbe Central Public Heallh and Environment Ensineerinl Organisa
tion· is ttl. teohnka. Wing of the Ministry of urban Development respoDlible 
for scrutiny a·nd clearin, of scbemes under Accelerated Runl Project. The 
Comlllittee:find that it Is a ~mall orgRni5ation with only 23 tecboical ollicen 
and it can hardly do justice to monitor the entire programlJle under tbe 
Water Supply and Sanitation sector in tbe country. AI a matter of fact ~ 
entire monitoring of tbe implementatioGof the Rural Water Supply Sche. 
ladone at the Central leyel in Delhi 'by obtainiDI reports (rOlD tb. State 
Governments as well as on the basis of utilisation cerlficstCl:· r.:eived froID 
tbe Accountant Gcnerals or other financial 8utboritiCi of the States and 
Union Territories. 

aepl,~f GOyeED_Dl 
iii. .' . 

With tbe bifurcation of tbe ,subject of urban lllld rural water supply tbe 
Central Public Health and Environmental E'nginccrinl Oraanbation
(I\~ral Water Supply) under tbe Department of Rural Development il now 
responsible for scrutiny aDd technical clearance of scbemes submitted by 
States/UTs under the Accelerated Rural Water Supply Prog~amme. 

Rec ... aeD'atloD No. ~ (P ... No. 3,16) 

In view of the fact ihat the 'Centt .... OOYeI_eat' is providin. lar,c 
lums of money to the State Governments/Union Territory Administrations 
tor rbe Rural Water Supply Prolrilmme it is iocumbent OD tbe Central 
Government to exercise effective control on spending of f"nd.. For tbis 
purpose, a'ltrong monitoring ageney is required. The Committee, there
tote, urge upon the Government to strengthen the Central Public Healtb 
oel EDyitonmc:nt Engineering Qrgaltisation 10 tbat officers from this 
b .... nilatioR can undertake field inspections to properly assea tbe impleo 
_ntacion of tbe various progr.m.... and .".Iuatil the actual beadts 
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accrued to the peo;1e Ii_. ill, Be mal· a..... It, ...... e.. to point out 
tbat majority of the Scbeduled Callte. Scheduled Tribe. and other weaker 
sections arC! IivinS in the iural ateas and it itr nece.sary fo streDttllen tbe 
monitoring system in order to enture thal tbe Itural Water SUf'p1y acb_ei "'0 properly implemented in the rural areas. Tbe present system of evalua. 
ting snd analysing the 'luarterly reports .ubmitted by the State Governments 
as well as the util~ation of certificates received from the financial autbo
rities Iwhile sitting in Delbi does Dot appoar to be adequate and .atia;. 
faatory. 

aepl, of G .... erlllleDt 

The officer. of the Department iovariably undertake field toun 
wheover they vi.it Itates in an ofticial cODnection. Thi. Mid visits 
provide a .troDI monitoring input to tbe pro,ramme. 

It .. a. also been decided to undortake concurreDt evaluation _ r ...... ' 
water lupply prcasrammo tbougb independent institutions which will aWe 
DecOllar~ feed back for further improving tbe programme. Mdntbl1 .talut 
reports' with regard to selected districts all' over the COUDlry coveria. 
important aspccts like tbe prOVision., acee.ibility and maintenaace ... 
oper.tion of water sources/distribution poiata for Scbeduled CutOl .. 
Sdaeduled "tibel would be obtained for analysis and immediate corrocaivo 
action, if requilled. 

Central assistance is already beinl provided for monitorial aDd inv_Ci. 
gation units set up in different stster. In the guidelines issued (para 28). 
the nece'ssity of phy.ical monitoring through field inspections by ofllcera 
from t'he State Headequarters has been emphasised tOlether with br1nain, 
out the riecessity of maintaining an Inspection scbedule for each .opervi.ory 
level. The State Monitoring Calls. headed by a senior enBineer and With 
adquate staff are' to be responsible for collecting information from executin, 
agencies througb prescribed reports and returns. maintenance of the data 
and timely submis,ic)n of rcwrna to OoverJPPCDl of lodia. 

Tbe Committee fully agree witb t~ oblervatioas made in tile 'ne .... 
Plan Documents tbat it is important that tbe State Govern.ent. who are tho 
implemtntinl s8tnciet for water supply and sanitation I'rolra1DQlO .hould 
pay attention to the organisation and administrative .tructu .... at variaUi 
IeYCII, in order to utilise tbe funds more efficiently and productively. n. 
monitoring and evaluatioil systems need to be made more eIlciOQt.
.eft'ccti~at tbe ContAl. saate and Ditkict Jevels, 
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The Committee trllIt tbat the GOYerument of India will allo take luita
ble It epa in tbil direction. 

..,., of GoY ...... t 

10 the JUideliotJ on ARWSP recently ilsued, detailed functioal of the 
Monitorina and In,estigation Unita aet up witb Central Funds have been 
specified. Maintenance of schedule of Inspections by officers of tbe State 
Government from ttle Headquarr~ to tho .. oct je"I, ,i,itl to worle sites 
and involvtment of agencies other tban tbe executing agtncy in inspections 
bave been rtcommendtd. In order to funbtr strengthen the Moniforin, 
alld EvaluatioD network at tbe State Level, the Government of India has 
recently released a sum of Rs. 22 laleb to tbe States for the purchale of Ii 
micro computer each. 



CHAPTER IV 

RECO~MEND~TIONS/OBSERVATIONS IN RESPEC.T OF WHICH 
REPLY OF GOVERNMENT HAS NOT BEEN ACCEPTED "BY 
THE COMMITIEE AND WHICH REQUIRE REITERATION 

R.co ....... No. 19 (Pan No. 2.54)· 

The Committee are not able to reconcile with the attitude of the 
Central Government in dealing with the Water supply Problems of Schedu. 
Jed Cute and ~cheduled Tribes. "It is n!,edle~s to point out that there is 
heavy investment of central funds for water supply progromme and durin. 
the Sixth Flan itself the releases to tbe States/Union Territories under 
Accelerated Rural Water Supply Programme and the new incentive prog. 
ramme had been of the order of Rso 919 crores. Tbe Committee need hardly 
stress that the responsibilily of the Central Government does not end simply 
by releasing funds to the States/Union Territorie;. The Central Govern. 
ment must take full responsibility to ensure that a rea~onable share of 
the central funds given to the States and Union Territories is actually spent 
for providing safe drinking water to Scheduled Casts and Scbeduled Tribes. 
Even in accordance with principle of financial accountability, it is the duty 
of Central Govt. to monitor the progammes financed by central funds. It 
is a matter of great concern that the recommendations made by the Working 
Group in it. report (1980) have not been implemented so fat and the 
Department of Rural Development is still not baving a clear picture about 
the actual coverage of Scheduled Caste and Scbeduled Tribe villages in 
various parts of the coutry. 

R.p., of GOYer.".Dt 

As.regards collection of data regarding coverage of Scheduled Castes 
and Scheduled Tribe Population, the revised progress report format would 
help monitor coverage of SC/ST population separately and in detail. 

As regards earmarking of funds for SCfST programJDcs and ensurin. 
that a reasonable share of Central funds given to the States and Union 
Territories is actually spent of SCs/STs, instructions have been issued to 
States/UTs to earmark funds "under A R WSP for SCs and STs in the sa IDe 
proportion as is being earmarked under State MNP (or SCa under the 
Spac:ial Component Plan and STs under the Tribal sub-plan. Diversion of 
resources tarmarked for SC/ST sector to otber sectors will Dot be permitted. 
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the Guidelines on implementation of tho Accelerated Rural Water Supply 
Programme issued recently reiterate the special emphasis to be given to 
Scheduled Castes and Scheduled Tribes in terms of planniDg of R..W.S. 
schemes, location of sources. ensuring accessibility and in terms of mini .. 

. mum exclusive financial provisions, for provldlnl drinking water to these 
communities. 

. NEW DELHI; 

P"'ry, 23, 1981 
Pha/guM 4, 1908(S) 

Co ....... of till c...auee 
(Please lee Chapter I Para ·1.4) 

KRISHAN DATI SULTANfURI, 
Chairman, 

Commltr" On ,,,, Wei/lire 0/ 
Sch,du/,d Cal'eI. aruJ 

Schdrded Trfllt,. 



APPENDIX 

(Ylde Para 4 of l~troductioD) 

A.uly," 0/ the Action Taken by Government 0/ the RecommeMatiDftl 
Co";tJl",d I" th, Ninth R,port 0/ the Committe' 

(Ellhth Lo/c Sablta) 

I. Total number 0(' RecomtDendatlooB 33 

II. R"ommendations which have been accepted by Govern-
ment. Wide recommendations SI. Nos. 1,2,4,5,8, 10, 
t J, 1.3~ 14, 17, 20, 22, 26, 27. 28. 29, 30,31, 32 and 33. 

II' ,. Number 20 
. Percentago of tolal . (iO.6 

III. Recommendations which tbe Committee do Dot desire to 
pursue in view of Government's replies (Vide recom
mendations SI. NOB. 3,6, 7,9, i2, IS, 16, 18, 21, 23, 24 
and 25. 
Number 
Percentale of total 

IV. Recommendation in respect of which replies of Oovera
ment have not been accepted and which require reitera
tion. 

12 
•• 37 

Number 1 
Percentale of total 3.63 
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